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iDm,/ licdzd Mp,F.K.M®ha,t ra,Leained Ceunsel
fer the Apglicant and Mr.5.3.Jeha, learncd
standing Ceunsel fer the CRRI(en whem a
cepy of this OA, has Deen served).

It a;pears frem Annexure-7 dated
24,3%.,2001 te the OA that the gpplicant wes

infermed ny the assistant Aaministrative
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frem Annexure.$ dated 26,10,

S aon _] 6L

2002 of the

fficer of CRRI, cuttack

Admipnistrative ¢ “hat
the case ©f Dr.K.M,Das and ethers are still
undet examinacien the Seuncills level.

Since the present agplicant is claiming oenefit
in tre same line as was granted te pr.K, M,pas
and L‘.t,‘.“.&ES/iL‘ is te Be censtrued Lthat the

grievance 2f the applicant is still pending

the ékuncil(xndian Ceuncil of Asricultn

W Dy ral
Research) ,Therefere, witheut entertzining this
C.A, at this Stag@;w@ dispese e¢f the samé with
a direction te Che Respendents te examine the
matter relatine ts the ap licant and ethers

exjpeditieusly preferaoly within a reried of

120 days frem the date of recei tef a ce,y of

this erder.
Send ceples of this erder alencwith
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orderl be given Lo learned
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ceunsel fer ncth sides.




